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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 23/2023
IN
ORIGINAL APPLICATION NO. 75/2023
(IA No. 645/2023)

IN THE MATTER OF:
JAISHREE BANSAL ...APPLICANT

VERSLS

UTTAR PRADESH POLLUTION
CONTROL BOARD ...RESPONDENT

AFFIDAVIT
[, Vikramaditya Singh Malik, S/o Yudhvir Singh Malik, aged about 36 years,
R/o Ghaziabad Nagar Nigam, presently in New Delhi, do hereby solemnly

affirm and declare as under:

l. [ am the Commissioner Municipal Corporation Ghaziabad and fully

that this affidavit is in compliance of the Order dated

Q‘z
24 passed by the National Green Tribunal, Principal Bench,

3. [ state that it is the case of the Applicant that the garbage/ solid waste
has captured approx. 200 square feet of the applicant’s private land at

Village Jagjeevanpur, Pargana Jalalabad, District Ghaziabad and



\
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leachates oozing out from the garbage has destroyed 1500 square feet of

the Applicant’s private land.

I. Disclosure of Details on Waste Generation, Modes of Remediation and
Current Status of Legacy Waste at Various Sites
4, [ state that as per the directions of this Hon’ble Tribunal, as recorded in
Order dated 01.04.2024, a joint survey of Pipeline and Morta Waste
Treatment Site was conducted by Ghaziabad Municipal Corporation
from the Indian Institute of Technology (IIT), Delhi and an on-site visit
was conducted on 18.05.2024 on basis of which an interim report has
been preparcd. Copy of the Interim Report prepared in collaboration
with the Indian Institute of Technology, Delhi is annexed herewith and
marked as ANNEXURE-A.
,_g -Lf:% "\-.3\
73, Ba’s\.id on the above interim report, the timeline for processingthe waste
JAY AR \
fl_ as\ mentioned in the interim report, which encaptures generation and
piét@ssmg of solid waste, is reproduced herein for the convenience of
th;fs‘l’lon ble Tribunal:
*“-1"". “»‘/ _
> Waste to Timeline
Location Process.mg Operations at Site to Status Updsite
Capacity comblcfe (Tune 2024)
(TPD) P
The legacy waste As per third party
I processing  started survey conducted
& / P from October 2023 by HT Delhi, the
Bhikanour and till March 2024 legacy waste
Lo acp _ approx 54% of the remaining as of
l. Was;ge Sbi/te 1200 IPD |legacy waste was | June 2024 | 18" May was 65k
I havin processed. The work MT which has
269 lac% on legacy waste was been processed by
' - accelerated as the 30th  June. The
rainy  season is land which has
approaching and been vacated from
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3

Morta
Facility

| T

300 TPD

space is required for

storage and handling
of fresh MSW. The

space created by
processing of legacy
waste  has  been
continuously  used
for fresh MSW
storage and

processing as there
is no additional land
available with Nagar
Nigam yet.

legacy waste is

being used for
storing and
processing for
fresh MSW as no
new land is
available with
Nagar Nigam.

Operational  since
July 2022 till June
2023. Total Fresh
Waste received at
site 5.65 lac ton out
of which 5.56 lac ton
has been processed
till May 2024.

July-24

As per third party

survey conducted
by IOT  Delhi
Approx10k MT

was remaining as
of 18" May 2024
out of  which
approximately 4k

MT  has been
processed and
balance shall be

processed in July
(subject to rains)
and  snhgequently
the site shall be
handed over.

LA S
%@A NAYN\( A

Advozate

O\

v | Reg. No.:10639 \ ¥

Area : Dehi

O Period 28/06/2024 q-

to 27/65/2:)29 ~
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Site operational from

July 2023,  Total
fresh waste
generated in

Ghaziabad is sent to
this site currently as

As per third party
survey conducted
by IIT Delhi, the
fresh MSW
remaining as of
18™ May was 3 lac
cum. The  total
fresh MSW
processed till 30th
June is approx. 3.3
lac MT. The daily

no other site 5 QOZE?tsmg e
Jagjivanpur avatlgble, The fota infreade to 3200
g11]7reshp s BT ko TPD but durin
over last one year is ; . &
Waste Daily rainy season, the
. approx 6.5 Lac MT : . :
3. | Processing | 3200 TPD : Ongoing | processing work is
. out of which approx. ;
Site II Processing | expected to get
(adjacent 33 la¢ M has been hampered
: processed. ' .
to Site I) Although the daily
Since March 2024, PIOSEARIE
: capacity has
Hew pRocCESfip planC increased to 3200
and machinery have
TPD, because of
been added that has he initi
. d e the initial stages of
Ilarll’f)rceeasss?ng capacity IGTEasE of
to about 3200 TPD. cepICily, fthe on
ground daily
processing is an
average of 2000
TPD, which is 400
TPD more than
daily generation.
4700 TPD

6.

Capacity of Waste-to-Energy Generation Plant and Utilization of Waste

[ state that on the basis of the interim report as prepared by II'T Delhi,

the data for the capacity of waste-to-energy generation plant and the
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extent of the waste being used therein (as per tests conducted in March

2024) is as follows:

S.No Parameters Percentage
1 Or‘ganic waste 75-80
p) Glass 0.8-1.1
3 Plastic 1.5-1.8
4 Metale 01073
5 Mix waste for 11.0-13.0

RDF
6 Silt and Debris 6.6-7.0
7 [ state that the waste treatment facilities were confirmed to be

operational in the interim report of IIT Delhi. The aforementioned data

indicates a daily waste disposal of 1,967 tons. The consent to operate of

the textile industry's waste-to-energy plant reports a capacity of 75 tons

per day (TPD) using a 2.5 million kilocalorie per hour thermic fluid

heater. The brick production plant's waste-to-energy facility, currently

being commissioned, has a projected capacity of 340 TPD using a 10

__ million kilocalorie per hour hot air system. The combined RDF

, A hutidtlon capacity is 415 TPD, approximately 20% of the total daily

“!.Jr \EAV\,

C _.-_‘_I'. wastd is currently being utilized for filling a nearby low-lying area,

with current RDF generation at 11-13%. The decomposed organic

= \ Pohiou

\'{U"'.\ ,‘»ugject to the completion of pending test reports on the compost.

< ;}":*h——' Tm'thelmme the quantification of fresh waste at the Pipeline site in

| S
I'.I f\

metric tonnes is awaited, although cubic meter data is available in the

report.

III. Status of Measures to Prevent Overflowing of Waste onto the Applicant's
Land




IV.

10.

11.

[ state that in this respect, a boundary wall was constructed to prevent
the overflow of waste onto the Applicant's [and. As on date of filing the
present affidavit, the repair work on the Applicant’s damaged boundary
wall has also been done at the site. GPS photographs have also been

annexed along with this Affidavit, as ANNEXURE-B.

Status and timeline for setting up the facility to prevent overflowing of

legacy waste

[ state that although it is the responsibility of the District Magistrate,
Ghaziabad to provide the land for the purpose of making arrangement
for processing of waste, endeavors are being made to create a facility to
treat the Municipal Solid waste near the site at Jagjeevanpur/Bhikanpur,
Morta Facility and Jagjeevanpur Fresh Waste Processing Site-II

(adjacent to Site-I).

[ state that in furtherance of the same and. to make arrangements for an
alternative site for processing of waste, an area of 15 hectares of land
had been identified of which a small piece of land was a private land,and
the prbcess for purchase of that private land was in progress. However,
ft:é.ttaiﬂ challenges were faced in procuring/earmarking the said piece of
l_ahd‘as an alternative to the existing location of waste processing and an
alternative to the previously planned site for setting up a waste to energy

plant at villages Galand and Pipelhera in Hapur District.

I state that Ghaziabad Municipal Corporation approached the District
Magistrate and Additional District Magistrate regarding allotment of
alternative land for solid waste disposal, whereafter they issued a letter

to the Nagar Panchayat Niwarito execute the same. ABoard meeting of

492
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12.

OTA

Q' ALAKA NPV’\K

Niwari Nagar Panchayat was convened for the said purpose. In the
meeting held on 15.02.2024, the Nagar Panchayat Board, while strongly
protesting and objecting to the allotment, refused to give land to the
Municipal Corporation for solid waste disposal in Niwari and canceled
the proposal. Copy of Representations of Nagar Panchayat Board,
Niwari and newspaper clippings of the local protests are annexed

herewith and marked as ANNEXURE-C.

[ state thatvide Letter dated 28.06.2024, the District Magistrate,
Ghaziabad has stated that it is advisable for Ghaziabad Municipal
Corporation to contact District MagistrateHapur to provide adequate
police force to ensure taking control of the land. previously acquired for
setting up a waste to energy plant at villages Galand and Pipelhera in
Hapur District. It is pertinent to state that previously, 17.9084hectares
i.e. 44.25 acres of land was identified and procured with the help of
Ghaziabad Development Authofity by means of gift deed and by
Ghaziabad Municipal Corporation itself by means of sale deed to set up
a waste to energy plant; for which an MoU has been signed between the

vernment of UP and Government of Netherlands, subsequent to

Uha71abad Municipal Corporation signed an agreement with

Advo ale

Per.od 281'0012(‘
to 27/06/20

\Q ssing of waste from both, Ghaziabad Municipal Corporation, and

Peg- 1 mma} I (Netherlands based company). It is important to mention that

d project was to be executed on a cluster based model, for

apur District.

I state that previously, Ghaziabad Municipal Corporation attempted to
build a boundary wall on the said piece of land for execution of the said
project. However, due to heavy resistance by the local population, the

boundary wall was broken down by the locals subsequent to which an



FIR was filed for the same, and hence the project could not take off.
Since then, Ghaziabad Municipal Corporation has been seeking the help
ofHapur District Administration to provide force and protection for
execution of the said project, latest correspondence having been done on
29.06.2024. Copy of letter dated 28.06.2024 issued by District
Magistrate, = Ghaziabad is annexed herewith and marked
asANNEXURE-D; copy of the MoU is marked as ANNEXURE-E; and
copy of the correspondence with Hapur District Administration is

marked as ANNEXURE-F.

V. Details on the Utilization of 1100 Tons Per Day of Waste for Composting

14. [ state that the legacy waste processing site at Jagjivanpur, Site-1, has a
capacity of 1,200 tons per day (TPD), while Site-2, designated for fresh
waste processing, has a capacity of 3,200 TPD. Additionally, the Morta
Facility for legacy waste processes 300 TPD, bringing the total capacity
of these sites to 4,700 TPD. Furthermore, the Material Recovery Facility

TA RF) at Ret Mandi has a capacity of 250 TPD, and the MRF atSihani
O cocesses 200 TPD. and a third MRF, with a capacity of 50 TPD, is

SO,

e ALAKANAYAK
-id‘-’qnlbaégél e nstruction.
Reg. "~ .- _
g«'. 2a:.De
Perniod 28.'06!2024
to 27106121129

MRFs stands at 450 TPD, handling solid waste for disposal, while the
remaining fresh waste is collected and transported to the Jagjivanpur
processing site, where it is processed using the windrow composting
method. After processing, refuse-derived fuel (RDF) is transported to the
Waste-to-Energy Plant at Mussoorie-Dasna, which has a capacity of 75
TPD, managed by Rollz India Waste Management Pvt. Ltd. It is
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9

pertinent to highlight that a Waste-to-Energy Plant with a capacity of
340 TPD for RDF disposal has been established, and its consent to

operate has been approved by the Pollution Department, which at

present is undergoing a trial run.

16. [ state that evelythmg stated above has been stated by me in my official

capac@ basqd‘ on and derived from the official records maintained by

)"\r\ﬁ

/the ,Ghamabad Na

1'5,/

( nothmg matefiél has been concealed therefrom.

VERIFICATION

03 JuL 2024

g@)‘ Nigam in the official capacity and I state that

)

> o

DEPONENT

I, the abovenamed deponent, do hereby solemnly verify that the contents of the

aforesaid affidavit are true and correct to the best of my knowledge and belief

and nothing has been concealed therefrom.

Verified at

on this day of July 2024.

CERTIFIED THAT THE DE ONENu

Shriat./Km VAL AN

‘de-w%\‘t . b %
Has sebkss .
Deli oa..

That Ihe COL

nave been resd “
are true & COF"Q‘“

0 nrumer kn&yledge

b

hata s DEPONENT

03 JuL 2024



10 ANNEXVRE -A

- Interim Report based on-site visit conducted on 18" May 2024 for the
project entitled “Survey report for Waste Quantification at Pipeline and
~Morta Waste Treatment Site of Ghaziabad Municipal Corporation.”

The work related to the solid waste processing in Ghaziabad and its quantification was provided by

~ Ghaziabad Municipal Corporation through Nagar Swasthya Adhikari on 25" April 2074 The worls

comprises to fulfill the following objectives:

1) The quantification of total waste and its various fractions (untreated, single screen treated and RDF

fra_ctiori) on already closed Morta site

2) The quantification of legacy waste at Pipeline site

| 3) ;l"he quantification of fresh waste at Pipeline site

4) To validate the reports of daily input of fresh waste dumping at Pipeline site

D) To validate the capacity of WTE plants for the utilization of RDF

The site visit in this regard was conducted on 18" May 2024 withb following:

- Mr. Ritesh Kumar, Research Scholar, IIT Delhi |

- Mr. Rahul Dwivedi, Research Scholar, lIT Delhi

- Mr Akshay, Geron Waste Management, Moﬁa Waste Site

- Mr. Atul Kumar, Rollz India Waste Management Private Limited, Pipeline Waste Management Site

- Om Pal Singh, Zonal Sanitary Officer, Ghaziabad Municipal Corporation

-

|

. . fore 02 .1 ” H B0 Tt ~
Gentee fop el Dsvei Lt & Tesnaioyy

fadian institgis of e nlegy Deind

‘lauz Khas, Mo Dalid- 10 g, I
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Meth(;dology:

a) Quantification: The Unmanned Aerial Vehicles (UAV) survey was conducted for the quantification

of the waste on both the sites viz. Morta and Pipeline utilized the following methods:

- Orthophoto
- Digital Elevation Model

- Contour Mapping

b) Verification of daily input of waste: The data for daily input was collected and verified by weighing

bridge slips. The calibration certificates of weigh bridge at both the locations were also verified.

c) CTOs for Waste Treatment Plants: The CTO for both Morta and Pipeline treatment plants were

verified for the capacity of treatment.

d) CTOs for Waste to Energy Plants: The CTO for two WTE plants were verified for the RDF

utilization capacity.

" e) Machinery and E quipment: The machinery and equipment on site were verified for the total treatment

capacity.




Project Snapshot

A. Project Site

Total Waste Quantified
on- site

Proposed Technology
Identified

Waste Fractions

_. Unprocessed Quantity on
site (density 460 kg/cum)

Processed Quantity
"(density 600 kg/cum)

RDF on site (density 120
kg/cum)

Pro jéct Structuring

B. Project Site

Total Waste Quantified on-
site

- Proposed Technology
. Identified

Waste Fractions

Legacy waste (density 800
kg/cum)

Fresh waste density

Project Structuring
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Survey report for Waste Quantification at Pipeline and Morta
Waste Treatment Site of Ghaziabad Municipal Corporation

Morta, Ghaziabad

68248.68 cum;31360.31 MT

Segregation & Windrow Composting

23548.71 cum; 10832.40 MT

31591.51 cum; 18954.90 MT

13108.46 cum; 1573.015 MT

Contracted to Geron Waste Management
Pipeline, Ghaziabad

81678.753 cum Legacy waste and 304841.35 cum Fresh
waste

Segregation & Windrow Composting

65343 MT

Yet to be tested

Legacy waste treatment contracted to Rollz India Waste
Management and fresh waste management to Geron
W aste Management




499 LS

Waste Characterization at Pipeline (as per tests conducted in March 2024):

SNo | Paramcters [ Percentage

I Organic waste - 75-80

2 Glass 0.8-1.1

3 | Plastic 1518

4 Metals 0.1-0.3

B Maux waste for RDEF 11.0-13.0 B
6 | siltand Debris 6670 |

Conclusions:
- The waste treatment facilities was found to be functional and.operational.

- As per the data provided by the Ghaziabad Municipal Corporation the total waste being
disposed on'the Waste Treatment Site is 1967 TPD.

- The CTO of waste to energy plant for the textile industry for boiler operation via 25 lgkh
'KCAL/hr thermic fluid heater is using for 7STPD RDF.

- The CTO of waste to energy plant for brick via 100 lakh KCAL/hr for hot air is for using
340 TPD RDF. However, during the time of the visit, the commissioning of waste to energy
plant was underway.

- Considering this, the total RDF utilizing capacity turns out to be 415 TPD, which is approx.
20% of the total waste disposed per day. However, the RDF generation has been found to be

is @11-13%.

- The decomposed organic waste is being disposed to the low-lying area nearby for refilling.
However, the test report for the disposed compost/good earth needs to be done yet.

- The quantification of fresh waste at Pipeline site in Metric Tonnes is yet to be done as the
randomized samples will be taken for bulk density from the site. However, the quantification

in cubic metre has already mentioned in the report.

: \4\]( FUMAR'

Professor
Cunbie tor Rural Devalupiment & Tecinoiogy
Indian Institute of Yechnology Dethi
Hauz Kbas, New Delhi- 110015, INDLA
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- The M&E installed at both sites are as follows:

S.No Machine Qty Cabpacity Total -
Name (TPD) Capacity
(TPD)
1. Pipeline
1 Super sonic 1 2000 2000 -
2 Warrior 1200 3 400 1200 ]
3 Trommel 300 1200
4 Poclains 12
&
Excavator
2."-Morta
1 Trommel 1 300 300
2 Ballistic 2 400 1 800
Separator
3 Poclains )

VIVEK KUMAR
Professor

Centre [or Rural Developinent & Yechnology

§u

Indian Institule I Terhnelogy Detld

tlauz Khas, Mew Delhi-110010, INDIA

500
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Photographs of site visit:

15

VIVEK KUMAR
Professor
Centre for Rural Development & Teataolo
tndGian Institute of Taechnoioay Neliv
Haniz Khas, Now Delhi- 1] TN

Y
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Waste to T
Compost Timeline
_Location Pe Operations at Site to Status Update (June 2024)
Capacity complete
(TPD) p
The legacy waste processing started
from October 2023 and till March 2024
approx 54% of the legacy waste was As per third party survey conducted by
Jagjivanpur processed. The work on legacy waste IIT Delhi, the legacy waste remaining as
/ Bhikanpur was accelerated as the rainy season is of 18" May was 65k MT which has been
Legacy approaching and space is required for processed by 30th June. The land which
l Waste Site | [Z00IRD storage and handling of fresh MSW. JWE 20 has been vacated from legacy waste is
having 2.69 The space created by processing of being used for storing and processing for
lac ton legacy waste has been continuously fresh MSW as no new land is available
used for fresh MSW storage and with Nagar Nigam.
processing as there is no additional land
available with Nagar Nigam yet.
As per third party survey conducted by
Ciperatlonal slnee Tuly 2022001 Tnng nr Delh.' Aﬁpmxmk MT was ramalning
5 ) . . asof 18" May 2024 out of which
) Marta 2073 Tntal Fresh Waste receiverl at site
2 = 300 IPD : July-24 approximately 4k IVl 1 has been processed
Facility 5.65 lac ton out of which 5.56 lac ton d bal hall be pr di
has been processed till May 2024 A A LI5S proeestan in July.
‘ (subject to rains)and subsequently the site
shall be handed over.
Site operational from July 2023. Total
fresh waste generated in Ghaziabad is Asser Bhird ] Tl
.. sent to this site currently as no other site S e party survey con U.Ct? Y
Jagjivanpur available. The total fresh MSW sent IIT Delhi, the fresh MSW remaining as of
¥ 5 th b} d
Fl;.esh Wgsze over last one year is approx 6.5 Lac MT | Daily ]]v?s\)l://la)-/ was Jdlagllcgé)n]. ”ghe tqtal fr&j,sh
3 HOSESEINg 3200 TPD out of which approx. 3.3 lac MT has | Ongoing D enproceeset (il SUtEIEQSIERIIoX.
Site 11 b . A 5 3.3 lac MT. The daily processing capacity
X een processed. Processing ! - .
(adjacent to . . = | has increased to 3200 TPD but during
. Since March 2024, new processing - ) . .
Site 1) . rainy season, the processing work is
plant and machinery have been added )
. . expected to get hampered.
that has increased the processing
capacity to about 3200 TPD.
Total 4,700 TPD
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Qx Sanhirlinsins
\ b

7tus lense deed is ente

(1¢9)
GHAZIABAD

NAGAR MIGAM

LE‘\SE DI:E[D( . / /‘ ’:J.‘- . A .//
/ i fir 2 b

day o |

[ October in the year two thousand and bineteen

red onhig 14'h

BETWEEN: ‘
Nogar Nigam Ghaziabad, U
" n, azlabad, Uttar Pradaegh 27
.Lt‘ssm ) which expression shnll unless rt: ks eyl s g
It successors, admin'strators B

BUENant to the context or meaning thereof includes
!}_’1_‘-.1_'"]“Dﬂi_ﬁ}'_‘m_!hi!‘.:ilmm|

and assigns) of the Firs through e, Linesh Chandia,
Lhaziabad Nag

Aadhar, 4847 4 2. Q651 ar Nigam, District Ghazisbad, Ullar Pradesh,

As4) 24591 8&5 : ’ e

O e gy as "THE LESsomr ——— Mobile number - +91 8178016900;
AND

(GCCC::\D Solu\'lor?s Private leit‘?d.-a Company incorporated under “The Companies Act 2013

Pany Limited By Shares)” with Registration Number - 353627 and having is registered
Office at Regus Elegance, 2F, Elegance, Jasola District Centre, Old Mathura Road, New Delhi
1100025, (hereinafter referred to as "Cempany") which expression shali unless repugnant
to the context or maaning thercof includes its successors, administrators and assigns of the
Second Part through Director Mr Theodorus Gerardus Wilt.elmus Gieling Passport Number
BKCBCKFAB Mob. +31- 622803513 hereinafter referred to as “THE LESSEE”

WHEREAS THE LESSOR is the Government agency and rightful owner and is in possession of
the piece of Non Agricultural l1and bearing Gata Numbers and hand drawn maps authorised
by the Lessor included in Annexure A with total area ad-measuring 12.1099 Hectares or
121099 Square fVvieters situated at; address of the proposed site location village Pipalheda
and village Galand in Ghaziabad and registered in the revenue record at Survey numbers
more particularly described in the schedule given in Annexure A, (hereinafter called to and
referred to as "The demised premises"). THE LESSOR shall provide certified copy of all the
documents related to Dernised Premises along withits English translation to THE LESSEE;

AND WHEREAS THE LESSEE is 3 company involved in businesc of processing and provice
szcvices of lntegraléd Waste management. a

AND WHEREAS THE LESSEE have Leen selected Lo sel up and run @n integrated vwaste to
Encrgy (WTE) plant at Ghaziabad with a daily capacity of around 2300 tons solid waste and
generate around 50 - 60 MW of power 1o be exported to the grid under a Power Purchase

ngreerrent on Public Private par:inership model (the “Partnership Dcclaration” 2ttached

lhereto as Annexure B) and the Memorandum of Understanding between the State

Government of Uttar Pradesh and the Government of The Netherlands (attached as
Annexure C). The Deparunent of Urban D

evelopment, Government of Uttar Pradesh has
tssucd the Letter of Acceptance d

ated 05.11.2018 (attached as Annexure D). The Lessee has

occepted the offer contirmed it vide letter dated 20.11.2018 (attached as Anpexure E]. The
{ ) - 2 ¥ P

euser requires adequate tand for installation of Waste to Energy Plant (

) and for Lt:g@“
\_‘P'“ é/\‘ L \\
—N \ A
e o 5 kK A
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(NI )--" Il L
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b,

Lorpose Lessee e quites un adequ
“f FHE LESREE, ¥ HE LESSO® 1
gettiog Wit WTE @l

CHAZLA .

e acag uty

as ielentiiod Lk

¥ LESS _ st b

Ak and hos oo

- LESSEE has awreed ko ke on e
premises s sultable far the

NECeSRATY

A for setting up s pl
| ! lained fulfiifng racuireriy
Cod U gran luase of the s
450 Basoed i Foprase
PUriiose of '

arvironmeant ‘c_mairi.-{:.}f‘ I,
Department of Urbhan Develapine
iy obtaining NEcessary x

At Upan e request
ent haday wpfpraval for
ald dasrilie b pracnsas, whlsh g
ntatlon of THE LESSEOR that the t)m'iisiad
Up WTE projuet, The Lessoe will abiain the
\ ane  ather stntutory  clearances reired, 'i"ht;
. N Goveriment of Ut Peadests will §
clearances,
AND WHEREAS TVIE Leg

acilllate the Lagsor

e relovant RONOTRr '_“.‘W.J_\' ‘?E_:‘m PesRnts and warrants that it fws obaloeed afl apurovals from
V\{--mltzo\h\i:. %i()\;t:pm\;\(m:‘m“ 1‘-‘1‘3”““’*: e Fmatiodt bor lonta to Lottt oot st hoa?
Y RPRRARE pave euL apenclos or b 1, Aeeded for lessee La lg St 1 kb 1%

Nereernon L 2 bodies, newded for lessee Lo lawfully 8nter into thls Leass
AND WHEREAS Lasued wpon above re

preseniation THE LESSOR has oflyrud to lease out the
Remised Promises to the Lessee, snd The Lessee has agreed to take the Demised Pramised
ot lense Trom THE LESSOR far the considaratian, rent and Ler
detalied,

a1 Bcondittons heretoafter

Within 'S monaths fron the date of signature of this agresment the LESSOR shall abtain
ownersitip of following lond around the coloured land as represantecd in Annexiwe A, and
will as an addendurn Lo this agreemaent Include this in the lease according to this agraament,

THEALFORE The LESSOR doth hwreby demise on THE Lesseo the open dernarcaled band
admeasuring 121082 Souarg Meters (belng part ol gats numbers as rnentloned in Annexure
A) of the Lessor's land situated at address - village Pipalheda and villago Galand, Ghaziabad
topgether with the ¢aht to use the land, water, dralnage together with the right for the
Lessee, ILs servants, employaes, visitars and all athar persans authorised or parmitted by

the lesses to use the Domised Promises ond to hold the sald Demlsed Prefmise unto the
tessre for a peclod and consldecations maentioned hereinafier:

date of signlng of thls Demised Premises Ly the.Parties,

1. fenancy perlod: The lease will be for a period of Thirty years commancing fram the
Z,

That the annuat rent of the satd Lease Dead has beon agreed to be fis, 4/- per Square
Muter Le, Rs. 1,221,082/ {Rupees One Lakhs Twenty One Thousand and Eig,hty Twa)
per year,

5. The Lease rent shall be pald by the Lessee ta the Lessor after exacution hereol every
yaur, in advance i the fiist week of manth Jandavy

a,

That the Lessor hereby confirms that thie Lessee shall use the sald Demised Premises
for the purpose of this project of Instaliation and running of Waste to Energy Plant
PWTE) ill."\d produce power frorn thist for 3 capacity of around GO MW,

Pt
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The Lessor represents and warrans t}
pucpase of setting up W . ‘at the said Demised Premises i
farance of tand to o uEpft:\;;.l;erhaH the preliminary approvat inciuc{isl‘nsg“;ts\?freq&’,;‘hi
and THE LESSOR shall coo shell be obtalned by THE LZSSEE. Lessea shall obte?
dearances for imph&mEmatmierate* in obtalning the necessary persissions aan;
renewal/kKeeping alive tha pe r:\?d ru"m“ﬂ of the praject at tfeir.own cost and ensure
case of any defauly of breach fss on (s} and license {s} required for the purpose,in
shall not he responsible g

for an di?nv terms of any license or permission, the Lessor
breach Is attributed to THE LEggnpﬁ‘Ct or indirect consequences unless such default or

K

o Th'ri’\t_ the Le
poliution,
Sactupants

SHOT warr . o ' _ '
Unexs! drrt;nts and represents that the demiscd premises Is free from
13 » - [ i .
ploded ordinances and environmantat damage as well as aay

6. _ .
:t{;\at ;he suld Demised Premises shall be exclusivety used and utlized by The Lessee
. r the purpose of establishment and running of the Project mentianed above and

shall not be used for any other activity, Lessor shall deliver exclusive and lawful
passesslon to lessee of the entire site on signing af this Lease Deed. :

7. “that the Lessee party shall not be allowed or entitled to mortga.ge the said Demised

* pramises ar leate hold rights or to create any kind of encumbrance over the Demised
Pramises granted under this Lease Dead.

That the Lessor hereby shall ensure that the Pemised Premises has round the clock
electricity supply of appropriate oad as may be required for WTE plant and the Lessee ’

shall be provided electricity connec by the Lessar lincluding the supply of
aslectriclty to the grid), for the capacity.

Aoad required for running of the Waste Energy
plant and allied actlvity from the Electricity Departrment and the Lessae shali be llable
to pay all charges for electricity actually cansumed by the Lessee durlng the
occupatton and caiculated as per the raadings recorded by the respective meters
Installed in the Demised Premises (as referred to the Letter of Acceptance annexed
nereto as Annexure O} : :

tion

That the Lessor hereby shall provide the Lessee with 24 hours water connection from
competent authaority and Lessee shall be entitled to install jet Pump/ Submersible
pump and overhead tank with pipe Unes and aiso underground / semi underground
water starage tank as may be requirad to comply with the narms of fire s

other law In force ar as per the needs of the business of Lessenfas referred to the
tatter of Accepltance apnexed hereto as Anpex 6} The same facility shall be made
avaliable for and also far the drainage connection system.

afety or any

100, That the Lessor shall grant all rights of way, provide road access, alr, streethpht,
* drainage, sewer and privy and other aasaments appertaining to the Demiy

tay reterred to the Letter of Acceptance annexed harato as Annexire D).

D

o Premises
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(1 fhathe Lessee s hereby authorized by Lossar to carey but all canstructian warks on

the Demised Premises, In accoardance with the cubmitted project proposal and the

pullging laws. Lessee may renovate the leased structures, demolish the buildings an
the Dermased Premises and reconstruct it In arder to carry oul its obllgatians and
exercise its rights under the partnership declaration.

17, The erected bulldings and all works and developments carried out by the Lessee orits
iegall cuccessors will remain the property of Lessee to the extent permitted by Law,
during the Lease period of Lthis Lease Deed. '

13. That t'he Lessee shall pay the applicable water Tax and athef taxes in respect of the

Demised Premises to the concerded autharity directly from the date of taking

possession of the Demised Premises till the date the Demised Premisas s nanded over
by THE LESSEE to THE LESSOR. -

14. Subject to Clause-4 of this Lease Deed the lLessor represent that it shall ensure
necessary consent for obtainifng any stawaary permission 1o be obtained from any
Governmaent or Semi Government departmenllinstitution, with respect to Land The

pemilsed Fremisas,

15. That the Lassor cepresents that it shall ensure support and agree to sign all the
raquisite documents/approval/ no objections required by THE LESSEE to set up and -~

initinte operation of the WTE plant,

16. That the Lessee shail not sublet the Demised eremises or any part theréof to any
person/ institution withaut the consent in wHiting of THE LESSOR Save and except 3
Group Company of THE LESSEE or in case of the Assignment of s tbusiness by THE

LESSEE To its Assigneg,

17. That the Lesseeg shall allow the Lessor of its authorised représentative ta enter the

Demised Premises for the purpose of inspection after the prior written intimation of

a8 hours to THE LESSEE which the Lessee shall not object in any manner. Such an
inspection visit wilf be supject 1o safety norms of the waste 1o energy plant.

18. That the Lessee chall enyjoy the peace!ul possession of the Demised Premises wpon
handover of the Possessian of the premises durncg the period of Lease without any
interruption by the Lessor and shall pay tha rent punctually to the Lessar.

19. Either Party shalt have 3 right to terromate the Lease Deed by a notice period of 30
days in case of 3 material breach of any tecms of this Lease Deed bg THE OTH ER earty
{i.e Lessor of Lessee, as the Cas€ may be.}

WY
Dued
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20, That the LESSEE ghay bhe frap
provide

the lessae the nece”f;)r\tgele.?ﬂm the erment In case the Lesy
Waste Supply agreemae ) Se mat InAing of plant as s6r the
Lessee, A I that case, the LessOR wil ber the

not able to conclude a'PPA at conditlons th
‘ ot
the LESSOR wt o lzfpzl;ﬂlict, the l.tl;SSEE shall be free o terminate this Legse Ueed,
¢ any penalty on the La T sase, LE ;
have any legal clatmg o e Lteans ¥ ssee, tri that case, LESSOR shalt not
22, That the LESSOR shal secure
fencing or compound wall,

the Demlsed Premises at ity perlmeter with an adequate
the LESSEE.

arvl thereaftar the secured land shall be handed over to
23, THE LESSOR represents an

d warrants that the Demised Premises is encumbrance free
and there are no mort

gapges, fieny or sacurlly Interests
treated pursuant to this Le

a0 the site other than thase
Demised Prermises In any ¢

ase Deed and there [s no Hiigatlan pending In respect of

ourt or statutory authorities,

24. THE LESSEE shall be at Hoerty to assign its rights and oblinations under the Lease Deead
1o its group company, any other entity or any othor third party entering Into
arrangement with THE LESSEE to op

erate from the Demised Premises, The right and
obligation under the Lease Dead shafi stand assigned to the group company, any other

enthty or the third party and such group sompany, other entlty or third party shall
continue to fuifil the condltivns in accordance as per the Lease Deed,

25. The Agreément shail be governed by laws of India and all parties submit themselves
Lo the jurisdiction of the Courts In india,

26, All or any disputes arising aut of or touchlng ugan ar in refation Lo the terms of this
tease Dernd including the Interpretatian and validity of the terms thereof and the
respective rights and obligations of the partles shall be settled amlcably by mutuat
discussion failing which the same shall q_e _s__'ettigd through arbitraton. The arbitratian
shall be governad by the Arbltration and Conciliation Act, 1996 of any statutory-
amendments/madiflcacions ther‘_«:to for the time being in force. The arbitration
proceedings shall be held at an'sppropriate location it Lucknow by a Sate Arhitrator

who shall be appolated joiotly by the Parties and wlase decislon shall be final and
binding upon the Parlies.

27 THE LESSOR shall upon expiry of Lease Deed shall firs, offer the right Lo enter into 5
.fresh Lease Deed ay skmilar condltlons in arder to rantinue Its operations to THE

LESSEE and If THE LESSEE rejects such offer then THi LESSQR shall be at liberly to
a[)prc.:ach third party for entering into Lease Deed of Demised Prem.lses f

ompur pase
spacified herein above. &‘ E

e | -

-
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Lasser shall hond Gver the possegston af tha Demised Pramises to the Lessar after

;. ¥he
e term of Lease s explred or sooner i the lease Is terminated by the iessee after
giving thiee months’ nobice in advance of thelr intention of doing so. In eitiier case

i be entitind 1o remove their constructions, machinery, equipment and
sther atticte movenbte of fastened or affixed of embedded W the earth in sueh 2
meaner that no loss or minimum loss/damage is caused to the Pemised Premisas.and
as tar ax practically possible such damages shall be maide good by the Lessee,

phe LOSSEN W

Fither party shaill not be held responsible for any caonsequences o lia witities under this

Lease Deed f 1L is prevented in performing its obligations by reason af iaws of
regulatdons, action Ly any Government of local body or other suthority to as far a3
hevond the control of the party, or due to reasons of force majeurs which may Inchude
byl net limited to riots, insutrection, war, terrorist action, acts af Gad and unforeseen
circumstances beyond its contrel. Upon happening of the any such force majeur®
event, either party would inform the othec party of such event within a period of 3¢
apys from the date of Such event. Upan abatement of such event, either party wauld
infoemn the other party abaut cessation of the same.,

the Lease Deed

The cast by way of stamp Juty and registration charges in respact of

witl be borne by the Lesseg. _
o - D
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gulutiont Moy

: Pipalheda and Galand

village

Gatd Number _ : Mentioned In-Annexure A
aetall of Property : Mentloned in Annexure A
Lease period : 1 30 years

average Monthly rent : 10,090 INR

Average Annual rent : 121082 INR

valuation of document : : '

stamp duty pald on Qrigtrat

Leased Property Map with clear hounduries

East s Galand Village

West T Upper Ganga Canal

North s Temple and Nandram road joing the Delhi-Megrut Expressway
scuth . Upper Ganga Canal '

caleulatlon chart for stamp duty

E
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L wWiTHTSS THEHREQE Whe LESSOR nnd LESSRE bave siyned this agreement an tha day,
antiandd yenvmeidioned above,

-

i
Ty o} 2013
SIGHED AND OULIVEREDYDY
. a R .“
(e Lessord e m
8y, Dibnenh Chandra

XA iSvn s )
rEunicipnt Coaminissioner, Ghaziabad Nagar Nigam,
vitiar Pradenh,

e —
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PARTNERSHIP DECLARATION

This partnesship decluration is made between Stats Qovervment of Uttar Pradesh, duly’
represented by its Prineipal Secretary, Departmont of Urban Development und the Project
Pirector; State Project Wanagement Group - Nutions} Missfon ou Cleun Gunga) Mr. Manoj
Kumur Singh (hereinafter referred to as “GQolUP'™Y) ’

and

Government of The Netherlands, duly ropresented and acting through the Manager Projects and X
Operation, Netberlunds Internatlonal Works, under The Netheriunds Bnierprise Agency, Mr.
Arthur ven Lecuwen (horelnaflor reforred to as “Gavemment of NL”), Johtly referred to as
“oartnuers', :

Taklag into wecount

a) the Memorandum of Understanding signed oo 149 of July 2016 between Stats
Ciovernment of Uttar Pradosh and Government of The Netheriands cavering collaboration
i the fislds of salid waste management, water management, sewage and effluent
trentmeiil, govemesncs stuctures and other oreas of comemon interest (AMNMEXURE 1);
nnd

b} the proposed Waste to Wealth resources recovery cancept for Gunge and Hindon
rejuvenstion ns laid dawn in attached background note (ANNEXURE 1), and

¢} the ouwtcomes of recent conversations betweon the Chisf Secrstary of Uttar Pradesh,

: Principal Secretarios of relevant departments of GaWVP snd delegates of the Government of

The Nethertands and private séctor parttes on 3% of April 2018 and 4% of May 2018
respactively (ANNEXURE 3);

the pariners hereby contirm their mutual interest to jointly develop a public-privete program to
clean up Hindon nnd other parts of Ganga basin, starting with feasibility studies for several
bankable Waste-to- Wealth projects in the Hindon river basin, - :

Far this purpase, the partners agree to establish a jolnt technical warking group:

A. Purpose of {he working group is to guide the (pre-) feasibility phasc of initial Y aste-to-
Wealth projects and jointly deslgn a widsr publiceprivate program to scale up the efforts
with the aim 1o clonn pollution in the Hindon snd other parts of the Ganpn basin.

B. The working group wiil be chaired by tha Principal Seopretary for Urban Development and
Clean Ganga of the GoUP. Other members from UP goveimment to be sppointed by Chief
Secretary. Kay playcrs will include the Manager Projects and Qperation of MNetherlands
International Works (Qovernment of NL), CEQ aof GC lnternational and othe
representalives of Duleh goventment and Dutch/Indian privale sectoy. ‘

Pagelotd
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¢ Blantus! mectings -
cetings will be hold at high lovel to guide and steer the public-private progrum

developmicnt and |
fd implermentation, Regular meet
: . nps w :
and when required to ensure swift propress ot il e ol cperationsl fove "

Furthermoare, partners agree o following points:

“ ’I N il
) 1?‘;5“@ ‘publig “I“fi private partles jolnty offor the UP Governmont to olean solld and
4 waste al Hindon and CGanga lowns through innovative  bankable  businsss
models and technology for Waste to Wealth projects. Initlal projecta with an estimated
ii{l\'cs;tmem gniount of up to 200 miilion Bures (equnl to INR 1,600 erore) wre proposed o
e o ‘it matmat o o e b of G s v,
b) The Governm e o {Grenter) Noida and/or other Jocations in the Hindon bosing
! flmlt of The txlumarlnnds {s purinering with n consortium of companies led by
GC International, insluding Nijhuis Industrles Holding, Trinity Natural Gss By, Ltd,,
Sicmens india and other pariners, nnd will suppost pravision of concessional loans and to
the extont possible granls/subsidy 10 the units. To ponduct feasibility studies on above
mentioned projest sites followed by design and implomentation of Waste (o Valus (W2V)
piarits by the congortium,
¢) The feasibllity studies will be & praduct of cooperation between the GoUP, The
Govemnment of NE und the consortlum of companiey, This cooperation will oaly become
succuesstul and jend to investnems if fhe parinership con apernte under o certain
excluslvity, to be granted by the GoUPF. Tha Waste-to-Weslth plants will be designed,
installed and operated based on viable business models withoul investmentd from Uttar
Pradesf ar the Jovemment of India
d) 'The GoUP will assist to agcess available dats related to above projest locations and
fucllitote partmers of the consortium 1o intemct with refevant parties, including officers of *
govermment department snd agencies;
¢) Required permissions nnd na-chjoctions
per applicable rules ang regulatlons; . _
) Required land will be mode svailable an mutuatly agreed ters and conditions for setting

up the projocts based on the fensibility study as well as discussions between the waorking
_group partners;

‘) Solld and liquld wasw streams will be ensured by UP Staie and local suthorities from
respective urban / industrial nreas to tie prajoct site / plant (nmounts, locations snd
transportation meas 1o be speciiied through leosibility study);

hy Power generated by the Waste-to-Wealth plants as designed, built and operated by the
private consortium will be bought by UP State Electrieity Boord against rates sad for
minbmum period Lo be jointly negotlsted beatwean theio.

i) The Detnilad Projeet Reports for the projects cnvisu_gcd should be proparcd exnoditiously
and the same should be implemented Ina time bound manner

will be provided by GoUP and local authorlties as

Page 2ol 4 L ;:

11('5(1“0.“,.«-

. f




48

534

Additional agreements may
negotisted terms and condit

e rcqul_rc:d to bo signed betweess private parties aad GoUP wo npoclfy
fons for tha Waste to Wealth projeots.
4 ) ) \ . . |
.L‘t\durs\ﬁnnd are fully awncs that the slgnature of ibis Parinership Dccloration is not fegally
binding 10 ench other,
rolationship for the pu

but vather reprosents the intecedt und Inteation to sater lnto & catiaborutive
rpose of furthering common Interesis and colleative efforts.

GOVERNMENY OF UFTAR PRADESE
Mawer  Cpage #o0 b

] 1 !
w:w,"-wﬁﬁj_..,,..',‘{m i A h""ii
Tither . i iacadeo loande, L W LT L b el
GOVERNMENT OF THE NETIERLANDS-,
M™Namice: a‘-}.“"3-‘u:_‘,.f_. Joan Lo «I‘.:\) . /fﬁ‘-‘*
Title: -~ Sia e ‘:‘:- N TN (\ _ .
T __,_,/’
WITHNESSED BY: .
GHAZIARAY NAG AR NIGAM
Mame! - . . BTN ) ‘ .
Tide ¢ . L . o mald
BILIZAFFARMAGAR NAGAIL PALIA
Name: Ll b e a7
Tities i TRV B
TI‘.I\{BASSYI OF TE NETHERLANDS IM NITW DELEY
MR T e em e
TRler e, e et

Page 2ol
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The

pavehly st Comaissionar (herain

e sithedands Gevarnmert acuing throug
g YL Alpt

R EIN

[\‘f" g .. )
e imoran uﬁj],_{\_lf_‘i_\‘__o_ f Undurstanding

{_:n‘.g"i'l‘lfﬂ\?ﬁ'\' of Uttar P{'adesh

Tor referred%to as "GoUpr"

And

Hrereinafier collectively referrad to gs Parties;

rwve reached we following uniderstandiog:

Ardcie 10 Objecilve of Mmalu

The objestive of this Mol is to strengthen the collaboration Betwean the GouP and Government of the

Metherands an the basis of equivalence and mutual benefit, taking Into account the practical needs of
the Partles,

Artich.

2: The Partles sgree to coohorate In following aceas:

3oild Waste Management (inclusive of Municipal and Hospltal Waste);

dpatial planning, Urban and regional planning, city develapmant plan and infrastructuce;

Restoration of water bodies:

Whater management in terms$ of water supply, sanltation and governance structures Including l

mobility planning, tansport management and transport syslarns and Infrastructure;
Energy-efliciency both in industry and buflt up enviraoment;
Lewerage and EfHuents treatrmant,;

ecinmation of 1300 acres of laad in Ganga Basin at Kampur;
Aric

LLH

ultura, Dairy and Horuaultire,
Daveloproant of Smart Citles in Ultar Pradash

Ciddural hecitage and

Tyacle iracks infrastruciure develoament invarious aities of Uktar Pradesh

3cting through, Sri Ceepak Singhal, Chief Secretary and Indesirial
af

h the Embaséy of the WNetherlands, New Celhl , iydia
ronsus Stoeltnga, Ambasssder of the

Natherlands to India {hereinafter referred to as
LENRENt of the Netherlands") :

&

|
|

k=
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i
ERTtTEr SARTH LS OF f..:(.!(.‘)&‘l’;{-{{\‘n(:)N N 2
X H
P VEIEEE 0F Laopeanion by thi farties to the Mol may includa: f
X I FE A IV A LA TR A RIA S AT . ST . 4 - ;
: i g Mulaal participetion in retevant projects and programives; g
i ‘.imula ihg davelo |
334 loprient and oxchange of copacity bullding programs/training, exchange of

WRLOIYE wroups o Gther aetivitio

R ps and other activities for the purpose of academic and applied rasearch and.
et

i rowonng the exchang: - : .

H vioting the axchange of knowledge and expertlse through meatings, confarences, workshaps

TN m:p(.r;urr:a vistes ete. and sharing bast practices in the felds, mentioned in Article 2 above!

. Proatoting ihe exchange of educationul trips end experts:
Al imuleting wctivities o promate development and axchange of knowledge and FXPEmSE ancijor
v, Spnoting public privare partnerships.

v WEITMESS WHEREOF the duly authorized representatives of the Partins have signed this Mol on this

. 2016 IH two originals in the English language.

V4% dayof ._3.:&.‘-“.%,,_#
5 . This Memarandum of Undarstandiag shall regala in foree for a period of 03 (three) vedrs unless
st G3 {three} months advaace notice ta other.

corminzted earflec by efthar Party by giving  atl
/A _

g

__ Slgnatory: | Jv ;}_ *_’&,.w-‘_':“

Deepak Singhal,
Chief Secret'ary
For and on behalf of
tGovernor of Uttar Pradesh™

Higoatony: |
ML E Alphonsus Stoelinga
rimrheriands Armbassador o india

For and on behalt oy
reaverninant of the Netherlands”

oot e b A AT

Witnasses- Name & Addrass
N, L ol cmigs

s ligngsses - Ry t Address
Tyt AR s l-«-—#—( f r:‘ [ L G ) P T
I'r"!'{i'““lf\Jh E:::x. PP ,‘a'hr‘ LY K&
Vb fLie !
L FESTE ! b= “n

)

c&)\\ﬂﬂ?

S AN VBB Ao )
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Extenston of Memorandum of Unde-rstaﬂdi_n-g
Beatweean
The Government of uttar Pradesh
and
e Natherlands Gove

rnment through the Embassy of the Kingdom of the
Netheriands in New Delhl

iy pUTSUANCE aof the

wemarandum of Understanding signed on 149 July 2016 between the
mevernrnent of Utia

r Pradesn and the Government of The Nethedands through the Embassy
of the Kingdom of the Meth Delhi, the objective of thia MOLI is %0 5tren.g_th:en
we collaboration bhetween the Government of Uttar Pradesh and the Govemment of the
Netnedands on fhe baslis of eguivalence and mutual bensafi unt the
praciical needs. of the parties. '

efiands in New

t and taking into acca
T ive walidity of the existing MOLW was up 1o 13 July 2019,
Considering ibe ongoing activilies and the feit need of co
e Partes 1o the MOU,

it has been jointly decided and
madivaty we extendea beyoad 13
2OZA,

Atinuing cooperatian betaeen bolh
_ recommended that the MOLS in Hs
e guly 2019 for a further period of 5 Years e, Hi 139 duly
i aitness thereof, belng duty suthorized by their respective Authorities, tne part
signatsres below .

es atfix their

S

e . -

I < o e
Sigraleny) | TR . BigNETOTY: P‘ S T
H.E. Marten van den Berg Dé. Anup Chain
picihadands Arabassador to tndia

dea Panday

Chigf Secretary
For sevd on behaf of

| For and on hahait of the
“Goverament of The Netherlands™

. "Gavernment of Uttar Pradesh”
. }‘ g - - . |
B . n-—v" d
f .

gt G

Liged i f e g

A

4

£
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e » \\I
Drepan l :}WQQ
Partment of Urban Development , e

Glovernme
revernment of Yttar Pradesh

fo. Date: §'. November, 2018
aM/ss GO Interuationsad

Y.ML 120, Scetor 218,
Faridabud, Haryana - 121003
v maib s i@ec-hv.com

AND

Iflunn;:ary Cur}sul of the Rlngdc.ﬁi of the Netherlands
620, Uyber Helphts, Vibhut] Khand, Gonti Nagar,
Lucknow-226010 '

. maik: nleonsulate hucknowgemail.com

Subject: Letter ol Avcepiunce 1o Set up Wuste to Bnergy Plont at Gaziabad- NOIDA and
Muzzattarnagar, Littar Pradesh, '

The State Liovernment organised Investors Suminit at Lucknow on 21-

22 February, 201¥.
(n above summit representatives of various industrics cxpressed their interesl in making
investment for the purposz of setting np of waste to energy plant for processing of mupicipal
solid wasle in the State, provided land is made available to them on long term lease and 1]1&1‘6 13
axzured supply of municipal solid wnste. :

‘the Government considered the above propogats and
notified the

sUtear Pradesh Solid Waste Management Policy™ vide G.O. No 2221/ Nine- 5 I8 3528a/
2016, dated 29-06 2018

2. ‘Ihe Poliey provides for

rivale pavticipation and investment i solid waste management

oration, processing and disposalt. The Policy has a provision that "in
cuses where any proposal from privals

(collection, segtegation. wansp

Linkity / investor £ NGO f Organieation is received inthe
Ciovernment / LHrcotoyaic or Urban Loca) Body for solid wastc managoncnt activitics in :.my'
Urban Locat Body (LILE) or group of ULBs in the Stal

e, without asking for any financial
assistance , whether one time or recurring and the private 1

nvestor or above mentioned categories
of cntities”  requirement is only the land on long term lease (25 30 years) and the solid waste
feoon the Urban Loual Bedy, then in such cases, the proposal will be scrutinized by Lhc.Sl.u.tc:
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Cotndttes constioaed

ceinoaind pULmELaonsg

bae gy .
for i1:\.\:::1.:1:1:‘{::?“;‘_: ‘fi‘ "‘f‘r‘rm%l‘“” the Puhlicl Private Partners:
sopnansindutions ol the Coramities ,10“ 0.‘ the project will be yranted bused oo the
s ol ne UL tuad Y the authority comperen o approve the grant of faa term
\-‘; ) { m.‘ Hm! “s:r., wl 1}1‘0; rate af one rupec pur wguare metor annuully The oppraval for the
%.a_-;m. ct. \, ;. .\\\st 1 b \\Q;t_h the 14..111\]\\“11‘& mandacory conditions: (i) The tand required for the
\i.s‘\ll'!l'c\-n\-[\la\i on of the project available with the ULB will be given on lease withh the lease rent
o Rsd ‘-’m.‘\ st ‘w'j‘ yeur: (1) the land asaigned w the duveloper would nut be usad for any
sy “”“"'.“} EXPrL Tor appros ed project uctivities; (i) the project proponent is not allowed 10
sorgape the Innds (0v) necess road ./ electeicity / water /7 streetlight. / d

rainage ¢ sewer will be
provided by the UL ap w0 the Plol The developer will be entitled 1o

sale or charge for the
produets ond by~ produets 'p1‘<>(_h,\ccd in the process of solid wasie mamagement.”

-
P

i pursuance of the above policy objecuves. Constiuction & Design Survices, Ut
Peadegh Jal Wigam. Luckuow invited proposals from the willing partics
poviiee published Wirauph its elter Na. TSI/ N-B/ IRaryn vE7

4.

through sn apen wader
Dated US/VT201K.

Mes OO Toternotivonl, Consulule — Kiagdom of the Netheddands has panicipated and
submiitted their propossl Fov estublistiog. wuste 10 onerpy plun

L at Ghaziabad-NOIDA and
Mgy \Turt\u&;iu‘ .

The Tublic-Frivate-Tarmership projects Bid Evaluaton Commitice (PPPBLEC
has pone through the presental 11.09.2018 and after due

nded the praject for implementation. The Campetont Authority has
approved the pruposnl. )

jorr made by your company oun
considecniions has recomm

s Tearms and Condition for Implementation of the Project:
v our company has beun assigned Lo seap the plants in Ghasiabad and MuzgzaltTarnagar cily.
3 The Company need to co-ardinate with the respeotive Lecal Authady (Urbun Local Body)
for identification und B aalization of the wite / land for <y

1¢ eetiing 0p and apecation of the plant.

e, Cmee the Land i3 (demibiad, the proposal tor feuse fieed.ol‘ }_hc.L.:md will be preparsd by
sespective Urban lL.ocal Body. in conformity to the

State Solid Wastc Management Poliey which
pruvites folluwiog conditivs for the lease deed: '
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(1)
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FEGTNTON Yoe 3he o s e
PR OIPIIEN Y he oy L - . . R
Rt of the profect assdleble whth the LIEPE il e
%A B T peeras 0D 3 ) ;
WL el ) pes suiee amedes anaually,

e R U Y U T
- t S A 4R . . L. _
ey would pot bo paed Bor s other sdtivity expsat fir

gy DTOient notivitios,

5o ol R . . : e e
2y allivaad o BRSPS ther barwd err wreale any Lind s

U TIDAnT 00 B BrCaite Bl pvees e . " )
SERPRMAE DU W propaite Wil prosomt fedr Diviniled Pradeqt [repiort (PR tor tw

peedort 10 1he Locul At horioy § iy ) o i
e 0 i Lovul Authoriny (1ebon loeal Body) s catly s3 possiide and & 15 reguinad the of!

et #bal S S . ) e A X
FE L deRigning, construection wnd othor activities Gor e openstion af the

IRTIE NT ) . , . :
wrtl T cownpbelnd ay cerly st possible and fn ne GirdaanslENLSR W sl

gxgerd more than Thirty i i

L1 pvaatiie Trom e dote of lssuance of this etter of Aceopianle.

P g
(Mana] Kumay Singh)
Fripeipal Scopoterny
Departovens of Urban Devalupinend
o ernmwent of Litar Pradesh,

Rfemrun Wikl request to provide the nuetssary pukdanes i

el SN B
SR SN L

For cacvubhon of the peoiout.

Tetrare, Crussebnad wond M sorcaffursmagar for Gwibiathw the impleanengtion of the

s issbeaor, Sixstabad for kg all the oetossury sops for irpphaammtion o

Sy prvviony

s B

o rnag e Nunicipal ot fop wnd iy @ the netessary 5
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ovena KemarSiegn T N
princepal Sparetary

pepariment of Urban Development

sovernment af UtTdr Pradesh

Duate: Novamber 20, 2014

Prajuct:
Ghazinbaduzaifamagas W2E
Bt R ATte T g B

Su Jeoct RBPW}@ tatter of Scceplance o Setup Waste to Energy Plant at Our Fet . 20188
Ghornabad-Noida ang Mortaffarnagare, Uttar Pradesh, ur Ruforuncs: 201890196

Your Reference

Fage
Page 173

Denre Mr. Manoj Kumar Singh,

On behalf of cur team P would like to thank you for sending the Letter of
acceptanca for the Gharlabad and Muzalfarnagar Wazste wo Energy projects as
proposed by us,

we will now proceed with the feasibility stody.
Our activities will be targeted on the foliowing defiverables.

v Sitefland for the satting ue and operation of the plant. : N
{1} The land we are targeting for Ghaziabad is around and or on the
exlsting dump site, the requirement Is 35 o 40 acres. :
(2) For Muzaffarnagar we aré logking for a plotin the vicinity of the
paper mill cluster at whopa Road, and we kindly request you to
indicate the avaliability of lagd there. The requirement Is as per owr
proposak 25 acias.,
*  Workshop with relevant public and private stakeholdars for prolect kick-
off.
s The {and lease agreement for pach iocations Ghazlabad and -
Muzatarnagar. : .
DS
e
,_.—-f"_“—'
cinder BRI YT
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